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Additional Standing Counsel is presen 

for the Union of India. Eecause of th 

revoation of suspension, Shri ?bhant 

states thit no counter need be filed. 
Shri C...Rao to appear with instructi 

on 18.11 .1996. 
ME MBR ( MIN 21TRT .LVE) 

Ch behalf of Shri C.A.Rao, in 

adjournment is sought. Adjourned to 10.12.1996. 

MEMBER(AJ1ZNISTRAT1VE) 

01 

Shri K.C.Iohanty, learned Oier 

Adv oc,~, Le for the State of Jrissa placed 

record a notification of the Government 4 
isa dated 5.2.1996 which says that the 

order of suspension of Shri k.K,rida, 

Conservator of Forests(Va1uatjon) in thel  

Cffice of the Principal Chief Consevato 

of Orests,Bhubaneswar has been revoked. 

13.11.1996, learned counsel for the 

Government of )rjssa brought this fact t• 

the notice of this Court, 4t 	Shri S. a 

Behera, on behalf of Shri C.Fao wanLe 

time to Secure instruct ionsJeca.use of t 

revocation of the susPensions Shri MOhant 

states that no counter need be filed. 

gain on 18.11,1996, anbher adjournment 

aas sought on behalf of the applicant's 

cunse1, it is not possible to grant any 

furtheradjournment to-day. The grievance 

of the applicant no longer survives in 

this Application and this has becc.cne 

infructuous after the revocation of the 

suspension order. The application is 

d ism issed, 
MLLd (iijvi IN IST•T ]Vi 
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